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MR. DEPUTY-SPEAKER: The ques-

tion is:
“That clause 17, as amended, stand
part of the Bill.”

The motion was adopted.

dded to

ded, was

Clause 17, as
the Bill.

Clauses 18 to 20 were added to the
Bill.

Clause 21—{(Amendment of section 43.)

MR. DEPUTY-SPEAKER: Clause 21—
there is an amendment which has been
circulated, by Shrimati Rohatgi.

Amendment made:

Page 9,—

for lines 26 and 27 substitute—

‘(b) in sub-section (2) in clause (e)
for the words “Board and of the
Central Committee,” the word “Board,”
shall be substituted;” (1)

(Shrimati Sushila Rohatgi)

MR. DEPUTY-SPEAKER- The ques-
tion is:

“That clause 21, as amended, stand
purt of the Bill”

The moation was adopted,

Clause 21, as amended, was added to
2he Bill,

Clause v, Enacting Formula and
Title were added to the Bill.

SHRIMATI SUSHILA ROHATGI:
1 move:

“That
passed.”

MR. DEPUTY-SPEAKER: The ques.
tion is:

.the

the Bill, as amended, be

“That the Bill, as amended, be
passed.”
The motion was adopted.

————
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DELIMITATION BILL

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITIRAJ SINGH CHAUDHARY):
1 beg to move*:

“That the Bill to provide for the re-
adjustment of the allocation of seats in
the House of the People to the States,
the total mumber of seats in the Legis-
lative Assembly of each State, the divi-
sion of each State and each Unmioa terri-
tory having a Legislative Assembly and
the Union territory of Declhi into tert-
torial constituencies for elections to the
House of the People and Leauslative
Assemblies of the States and Union tern
tories and Metropolitan Council  of
Delhi and for matters connected there-
with, be taken into comsideration”

Hon. Members are aware that article 82
of our CQonstitution provides that upon
the completion of each census, the allo-
cation of seats in the House of the People
to the States and the division of each
State into territorial constituencies shall
be readjusted by such authority and in such
menner as Parliament may by law deter-
mine: Provided that such readjustment
shall not affect representation in the Housc
of the People ungil the dissolution of
the then existing House, A similar pro-
vision will be found in aricle 170(3). Cen-
sus inp our country takes place every ten
years, The last census took place in 1971
and the reports were received during the
middle or later part of this year. j\ re-
ceipt of those reports it became neces:ary
to move this Bill.

This Bill is based on similar Bill; passed
by this House in 1962. There arc five
variations from that Bill and I shall draw
pointed attention of the hon. Members.
For instance in the shost title in the 1962
Act, it was Delimitation Commission Act.

*Moved with the recommendation of the President.

2921—1.8—9
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[Shri Nitiraj Singh Chaudhary}
The work is to be done by a commission

and the work is really delimitation of the -

constituencies. Therefore the Bill now
proposed will be known as the ‘Delimita-
tion Act’, not the Delumtatlon Commis-
sion Act.

Secondly, the expression ‘State’ ‘has been
defined so as to exclude the Statc of
Jammu and Kashmir but to iuclude a
Union Territory having a legislative
assembly. The reason for the exclusion
of the State of Jamitu and Kashmir is
that the matter in relation to that State
would be regulated by the Constitution
(Application to Jammu and Kashmir) Or.
der 1954, which would be suitably modifi-
ed ‘subsequent to the passing of this Bill.
Yet anothér reason for the definition is
that the present Bill applies to the Union
Territories having Legislative Assemblies
‘and to the Union Territory of Delhi, un-
like the ‘previous enactment on the sub-
ject at which time the Government of
Union Territories Act, 1963 was not on
the statute-book. R

The third variation is that two provi-
sions have beeni added to clause 4. These
twe provisos seck to lay down that (a)
where only one seat js allocated to a
Staie in the House of the Feople the
‘whole of the State is to form one territo-
trial constituency and (b) it shall not be
necessary for the commission to readjust
_the allocation of seats in the House of the
People to any Union Tcrruory or the iotal
number of seats in the Legislative Assem-
blies of Goa, Daman and Diu, Pondi-
cherry .and Mizoram or ‘the total number
of seats in the Metropolitan Council of the
Union Territory of Delti as they have
been provided for in theé Government of
Union Territories Act, 1963 and the Dethi
Administration Act, 1966 -

Similarly in clause 5 a pfovnso to sub-
clause (1) has been added. This proviso
was not theére in the 1962 ‘Act. It seeks
to ‘provide ‘that where 'the number  of
memtiers of “the House of tm-. People re-
prtmnm any State'is four of iess, then
members for that State, and in the latter

member for that State and in the Taffer .

case, the total number of associte “mem.
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bers shall be less than nine by such num-
ber by which the total number of mem-
bers of the House of the People repre-
senting that State is less than four.
Clause 8 deals with the readjustment
of the number of seats. It differs from
the corresponding provision in the 1962
Act in the following respect. It has be-
come necessary in the present Bill to
make a reference to the provisions of
certain other enactments in this clause so
that the task of delimitation could be
carried out by the Delimitation Commis-
sion only and not by the Election Com-
mission in certain cases, as was the posi-
tion earlict under the provisions of the
relevant Acts referred to in the clause,

With these variations, th: Bill 1 am
moving is a production of the 1962 Act,
and this being in a compliance with the
provisions of article 82 and article 170(3),
1 feel it is a non-controversial measure and
[ hope the House will adopt it.

MR. DEPUTY-SPEAKER:
moved:

“That the Bill to provide for the re-
adjustment of the allocation of seats in
the¢ House of the People to the States.
the total number of seats in the legis-
lative Assembly of each State, the divi-
sion of each State and each Union
Territory having a Legislative Assem-
bly and the Union Territory of Delhi
into territorial constituencies for .elec-
tions to the House of the People and
Legislative Assemblies of the States and
Union Territories ‘and  Metropolitan
Council of Delhi and for matters con-
nected therewith, be taken iwto ennsx-
deration.”

There is an amendment by Shei M. C.
Daga that the Bill be sent to a Select
Committee. _ ’
SHRI M. C. DAGA (Pali): I am mov~
ing u )
1 beg to move:

“That the Bill tp provide for the re-
adjustment of allocation of scats in the

Mol'ion

—

. House of the People Yo the , the
. total number of seats in the I slqﬁve
" "Absemibly of each  Stafe, dfvis;on
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of each State and each Union termtory
having 3 Legislative Assembly und the
Unioy territory of Delhi into territorial
constituencies for clections to the House
of the People and Legislative Assemb-
lies to the States and Union tesritories
and Metropolitan Council of B:lhi ond
for matters connected therewith, be
referred to a Select Committee consist-
ing of 11 members, namely: Shri Arvind
Netam, Shri Dinen Bhattacharyya, Shri
B S, Bharua, Shri H. R. Gokhale, Shr:
Dinesh Chandra Goswami, Shri Samar
Guha, Shrn Rajaram Dadasaheb Nim-
balkar, Dr, Laxinarayan Pandey, Shn
Narain Chand Parashar, Shri  Anant
Prasad Sharma; and Shri Ram Chandra
Vihal with nstructions to report by the
last day of the first week of the next
session ”

SHRI S. M. BANERIJEE (Kanpur). Mr.
Deputy-Chaurman, Sir ...

MR. DEPUTY-SPEAKER: T do not
know why today I have become Deputy-
Charrman  Anyway, 1t does and matter.

SHRI S. M. BANERJEBE: Mr Deputy-
Speuker, Sir, I would like to support the
amendment of Mr. Daga that the Bill
should be sent to a Select Committee. It
is true that after every census, there i
a constitutional requirement that therc
should be a commission appointed known
as the Delimitation Commission. It is also
true that the population of our country
has increased and on that basis, the States
both in Parliament and State Assemblies
have to be increased. Recently the Prime
Minister calted a meetmng of the oppos-
tion parties to discuss this sue, whether
it shoudd be increased. I think the sugges-
tion was 570 or 575 seats. } am (old
there was no censensus in thaj commuitee
and no decision could be taken because of
divergens viows.

My pawty is mot opposed {0 imcreasinz
the seats and this should not be rejected
on the technical ground that there is no
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accommodation in thas House J am told
the techmucal experts have said that the
strength could be increased to 540 or 550,
1e, about 30 scats more, But ! do not
know whether strictly according to the po-
pulation basis, on the basis of 7 lakhs m
74 lakhs, the number of seats will be
confined to 550. It may be more; it may
even come to 580. I do not know how
those members will be accommodated n
this House, After all, Government’s deci-
sion or the decision of this House cunnot
be takep on the basis or assumption that
everybody has to bs accommodated n thiy
House alome and we will not have a
soparate buildmg for the Lok Sabha or 1he
other House.

I do not mind saying that we arc op-
posed to very big constituencies If you
do not increase the scats, a Fok Sabha
consttuency may have more than 9 to,
10 lakhs of voters. If there are 2 mulk
lwon voters, it will be impossible for any
candidate to fight elecions because he
should spend more than Rs, 4 lakhs. 1
was a member of the committee appointed
to go into the various suggestions made
by the Chief Election Commussioner to
reduce the election expenses

SHRI VIKRAM MAHAJAN (Kangra)
If you have a Member of Parliament for
each panchayat, the expenses will be re-
duced.

SHR1 S. M BANERIJEE. 1 do not want
ta go upto the panchayat level I am
only saying if one has to manage 10 or 13
lakhs of voters, Members of Parliament
will have e personal contact with the
psople. Moreover, the election expenses
are going to be terrible. The return show-
ing election expenses will be nothing but
fictitious and will npt give a correct fic-
ture of the money spent. It will only
open the flood gates for those big tycoons
who wish to enter Parliament with the
help of their money alone and not on
the basis of any political ideology or
policy. So, my suggestion is that the seats
should be increased on the basis of the
census and arraitgements’' should be made
to see that all the members are accbmwo-
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{Shri S. M, Banerjee]
dated here. Fam iold the seating arrange-
ment in the House of Commons is less
than the number of members; it is very
much less because everybody is not sup-
posed to come to the House at the same
time. We have also seen that m the Lok
Sabha, whether it is a three line whip or
four line whip, even on occasions when
both the opposition parties and the ruling
party unmite as on Constitutiop Amend-
ment Bills or cleclths to oY pitiamen.
tary committees like the PAC or Egtimates
Commuttee, the dmaxtmiéin atteddante was
00 more than 450. That means, about 20
or 25 per cent of the membery are either
absent or do not atrend fhe House while
in Delhi. The diffioulty 'wifl be at the
time of voting. In the House of Com-
mons they just cross the floor and voting
takes place in the lobby. We m our
. House also had the same system in the
past. Now we have the automatic voting
system for which cach member has to be
allotted a particular seat. So, all the
Members will have to be accommodated
with seats because they hbve to partici
pate in voting. It is no doubt true that
this will present a difficulty. But that is
not such a big difficulty because of which
we should not inctease the number.

Then 1 come to the Delimitation Cbm-
mission about which I have bitter experi-
ence in Kanpur. During the 1962 elec
tiops I suddenly foiind that my const-
tuency has been bifurcated. Sir, I would
hke to take you to Kanpur and show you
how the area which fallg in the consti-
tuency of my sister. Shrimati Sushila
Rohatgi, has four cinefna®hoimses, two or-
dnance factories- and.a hig-bazar, and it
is called 2 rural _constituency. I have
been given an area which consists of 135
villages and my constituency is called an
urban constituenqy. X was surprised at it
and I asked the Delimitation Commis-
sioner, Shri Sundsram; how it was done
and whether somebody wisited the area
before doirg it. In that Assembly con-
stituency which had gone as a mral con-
stituency, 1 had wdn eaflier with a mar-
$in of 27.000 -viteg, Qf-course, my fotal
magin wes 60000 votes. In that one
Amembly constituedey I had a margin of
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27,000 votes because alt the defence em-
ployees are there as two of the biggest or-
dnance factories are situated there. Now
there are three planis with the establish-
ment of the special alloy steel plant.
After partition many Punjabis came and
settled there and there is a place called
Panch Number Gumti. My constituency
was divided and I got an urban consti-
tuency which grows caulif flower, mus-
tard a@fd other things without any irriga-
tion Still. 1 won the elections.

MR DEPUTY-SPEAKER: Were you
not an associate member of the Delimita-
tion Committee?

SHRI S. M. BANERJEE: No, 1 was
not.

1 would say that whenever the Delim;-
tation Commission is appointed, it has to
visit the area and see whether it is a re-
served arca or not. Now what happens
1s that suddenly on the basis of certain
evidence a particular area, which is a
general constituency, is converted into a
reserved constifuency. I am not against
reservation. 1 feel that the people belong-
ing to the Scheduled Castes and Tribes
should be given the maximum number of
seats That 1s not the point. But where
the majority of the population is non
Scheduled Caste, why should it be con-
verted into a reserved constituency? So,
I would say that the Delimitation Com-
mission should go into the various pro-
blems with which we are confronted every
day practically during our elections and
then come t0 some conclusions.

Before the appoisiment of the Com-
mission, the Minister should kindly con-
sider whether it would not be advisable
to refer it to a Joint Comumittee, where
we wilt get »mple opportunity to discuss
all aspects and adduce evidence.
a.ll,‘;sothing 18" going to be lost if there is
some delay. 1 do mot think there is
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SHRIP. K. DEO (Kalshandi): ¥t will
be earlier in my State..
SHRI S. M. BANERIJEE: I would

request the hon. Minister to kindly con-
sider this suggestion more seriously, They
can themselves move to refer it to a.Joint
Committee.

We. have mnothing against the pnnuples
of the Bill. It is necessary according to
our Constitution. The problem is how
this increased ‘number could be accommo-
deted in this building. Perhaps, we can
have two shifts. When the schools are
having two shifts, wé can also have two
shifts; we do not mind it. ~ So, merely on
some techmical grounds, the people of
India should not be detailed the represen-
tation to which they are entitled under the
Constitution. With these words, 1 support
the Bill and 1 would request the hon.
Mifiister to refer it to a Joint Committee.

sft Fwwrx wom (q9TE) o aTewE
gy, v § felt fawr w fadne
R F KN GrAm TwT W g,
a1 ¥® wr aaer awey § B ag
% &9 o & feT wo oeae §
fis 7L 9y e o waeg & e 93
w o faw fede RA X § o
X ¥ qiedT gu ¥ '

% & oW § ag 7o Ig g
=Y forer 3w far way 2, ag wifeww 82
&AW ouy g § g1 wifeww 327 %

N .

T 7g fam aw g I § Wk
ga¥ warc Fraferdia a1 o §
a\m&m-éwﬂﬁﬁﬂ
o, wifeew 320 & qIfew T A
® gk Wi a7 i W F o
figar ay awa & | 5w Tk ¥ oy Heftore
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ez Wit ¥ aw e i
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& wna ¥ s § ggar e femhw
¥ w1 wawy g ¥ 5w
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“two members, each of whom shall
be a pefsonwho is or has been
judge.” '
amma&aﬁfqﬁvma
WY T AT Y TR 7 H AR
mﬁﬁé¥mﬁMﬁm
warAfi .

“The Centrsl Government shall nomi-
nate ont of the members ' appointed

under clause '(a) of sub-section (1) to be
the Chairman of th; -Commission.”
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Faw g
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{=r gawex st} :
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ag Q1T Wfgw-o gftw: E wr. wor
1 1 Al e s nﬁ Qm forud
f* .
t “Government wiﬂ rominate .a High
- Court Judge to be the Chairman of the
" Comumission.”

That means the Government hns ‘got the
discretion to appoint, a,qybody as & Chair-
man. It mesns that the = Government
wants to interfere into it. ) He may be
anybody. Suppose thm are three Judges.
You say “A” should be the Chairman =nd
oot “B” or “C", 'Why is this discretion
teft to the Govcrnmem and for what
purpose?
. 'Them, clause 5 says:
*“The Commission shall associate with
. itself for the purpose of assisting it in
" ts, dqties in respect of each State, nine
- persoms,...” What is the purpose of it?
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ot yAws W 4T WW YR &
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A 9T AW, sATH Fqar a0 7w, foer
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fan g :

“The persons to be associafed from
each State shall be nominated in  the
«ase of Members of the House of the
People by the Speaker....”

wy form mren a3 gy Arfeee s ?
e faw Y fx wfawtew ? o gaw W
feferwm ax B fear § 1+ 91 wrrdrfar
W iemg . . (| ..
A% §Y g gy fiv felfom & s o<
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“The Commission shall determine its

own procedure and shall in the per-
formance of its functions have all the
powers of a civil cotrt....”

g &gy & fr sad A faeer
aFrfer AT ¥awr wwe W ag G
s, & o aftvede 1 & Fgar g AN
v forar oty §, qle femea @,
W & g g7 s A e Aifew
Frrmh ) arfs @ A Ay
e oy § ag fratee Qu g fsar )
#YnY oy sveper Y wwerr § Fr ey e
e TR N g v
< ¥ 5 aw & e § w0 faam W1
&Y %oy | ¢ o A} s warw FaE O%,
agdre W o a7 qw & O agt Sz
§, vt oy v W A el
' ww o, s o Ty A,
swwn afafe w wow A WK WY

AGRAHAYANA 22, 1894 (SAKA)

Delimitatids Bill 286

5gx § fv afw fvw € Wik v
7 8 A O T AW O W
o AT wgar @ fn o oY W frafee
W Ty & SR T A g% ey Ay
wifeq fi S s waowee 1w
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“...publish its proposals for the de-
limitation of constituencies, together
with the dissenting proposals, if any,
of any associate member who desires
publication thereof, in the Gazette of
India and in the Official Gazettes of all
the States concerned and alsp in such
other manner as it thinks fi;”
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16 hes

*SHRI E. R. KRISHNAN (Salem)" Mr.
Deputy-Speaker, Sir, on behalf of my
party, the Dravida Muanetra Kazhagam, I
would like to say a few words on  The
Delimitation Bill, 1972,

This Bill has been ntroduced for the
purpose of constituting a Delimitation
Commission to demarcate the Lok Sabha
and the Assembly Constituencies in  the
country on the basis of 1971 Census.
The present Lok Sabha and Assembdly Con-
stituencies had been demarcated after 1961
Census. As the population of the coun-
try has increased, which the 1971 Census
has revealed, it is the constitutional duty
cast on the Government that a Delimitation
Commission is constituted immediately for
the purpose of demarcating the Lok Sabha
and the Assembly constituencies,

It cannot be disputed that the popu-
lation of the country has increased But
the population has not increased in the
same proportion in all the States of the
country and that is due to the fact that
certain States are vigerously implement-
ing the family planming programmes In
fact, in some parts of the country as a
result of this the population has  gone
down. To give a concrete example, on
account of vigorous  implementation of
family planning prograinmes :in national
interest, the State of Tamil Nadu lost two
Parliamentary seats. The Central Govern-
ment repeatedly stress this fact that, un-
fess the population explosion is controlled
and curbed, the economic development of
the country will be in jeopardy. If any
State follows this directive and implements
eftectively the family planning programmes,

is deprived of due representation

in the Lok Sabha. If this is going to be
the reward for undemaking to implement
ing programmes, then
will rececive a

the family plamuisiy’ programimes,

I would like to suggest that in their
deliberations the Delimitation Commission
should take this vitel point into consider-

- J ST
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ation. It must be borne in miad that if
any State, for instance, Tamil Nadu keep
the national interest in the forefront and
implement the family planning pro-
grammes in right earnest, such n State
should not be rewarded by way of reduc-
tion in the number of Lok Sabha seats
witich it had earlier. I would even go to
the extent of saying that there shouid have
been provsion in this Bul itself to the
effect the States implementing vigorously
family planning programmes will not be
adversely affected in the matter of  re-
presentation to the Lok Sabha,

Recently, our Prime Minister convened
a Conference of the Leaders of all politi-
cal parties m e country to consider the
question of increasing the number of Lok
Sabha seats to 570, which will be in pro-
portion to the increase in population. I
read in the newspapers that some politi-
cal parties did not favour this  increase
in the Lok Sabha seats My party, the
D.M.K. extented its fully support to the
increase of Lok Sabha seats to 570. Now
that this Bill has been introduced, T would
lthe to hnow whether this question will be
referred to the Delimitation Commission.

16.04 brs.

(Surt N K. P. SALVE in the Chair)

If the strength of Lok Sabha 1s noi -
creased in proportion to the increase mn
population, then each Member of Lok
Sabha may have to represent more than
10 lakhs of people Even now, a Member
represents 7.5 lakhs of people. It is
humanly impossible for any Member of
Lok Sabha to cover frequently his entire
constituency, which is so vast, for the pur-
pose of personally contacting his con-
stituents and acquainting himself  with
their problems and difficulties. If he is to
represent more than 10 lakhs of people, I
need not say that he will never be able to
do justice to his responsibilities, The area
of a constituency will become still larger.
A Member will not be able to come round
his comstituency even twice it his five year
term. His olection expenses also will be

*The original speech was delivered in Tamil,
R}
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mounting up. So, it is necessary that
along with the increase in population the
number of Lok Sabha seats should also be
increased proportionately. Similarly, the
Assembly seats should also be increased.
My party, the D.MK. has extended its
full support to the increase of Lok Sabha
seals as also Assembly seats I hope that
the Delimitation Commission will consider
this question also.

As I pointed out carlier on, I would te-
quest that, for the purpose of achiaving
self-reliance, for the vurpose of attaining
economic goals which will pave the way
for establishing an egalitarian society in
the country if a State is to be penalised for
implementing family planning programmes
by way of loss in the Lok Sabha seats, 1
would say that our economic e!fo;;ts will
receive a set back. I would request that
the pre-1961 basis for demarcating the Lok
Sabha seats and Assembly in the case of
Tamil Nadu should be followed for the
purpose of delimiting the constituencies
now. I had referred to this problém in
my speech on the Demands for Grants of
the Ministry of Health in which I pointed
out that the family planning programmes
will be given a go-by if a State is to lose
the nomber of seats in the Lok Sabha,

Before 1 conclude, I would urge upon the
Minister that this important fact must be
borne in mind by the Delimitation Com-
mission while the constituencies are  de-
limited both for Lok Sabha and for
Assemblies. There should be proportionate
increase in the strength of Assemblies and
Lok Sabha to the increase in population as
revealed by 1971 Census.

With these words. I conclude.

MR, CHAIRMAN: Mr. Rudra Pratap
Singh. He is not present.

Shri B. V. Naik

SHRI B. V. NAIX (Kanara): Mr. Chair-
men, Sir. the Delimitation Bill has been
presented here as & natural feature of the
decade, I welcome the Bill as it is present-
od today. Even though we refor the task
of delimitation of comstituencies to a
quasijudicial body, ie., the delimitation

-
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Commission, our experience in the past
hay been such that this seemingly. veiy

innocent-looking Bill, as far as the pcople
say or the persons affected by it say, can
also, in the hands of the people not gifted
with a judicial bent of mind. iy capable of
being one of the most mischievous pieces
of legisiation.

I hope, first and foremost, in the choice
of the personnel who will be manning this
Commission, utmost care will be taken (hat
quasi-politicians  or full politicians or
people not prone to take a very judicious
view of the whole situation, are not select
ed in order to be placed in the two vacanc.
ies that are there where appointment 1s
to be made from amongst judicial per-
sonnel. In this behalf, T would like 10
join hands with the hon. Member, Shri
Deaga, in supporting the view that, instead
of having on this Commission of thre:
people who have been ‘has-beens’ in the
judicial line, it would be better, i at all
to err on the safe side, if sitting members
of the judiciary are provided to this Com-
mission so that they will be more account-
able than ex-judicial luminaries and will
also be in a position to do justice to the
job along with the ex-officio Chief Elec-
tion Commissioner.

Then, Sir, as far as the discussion on
the size of the constituency is concerned,
my hon. friend, Shri Banerjee, raised this
point. He said: The bigger the size of the
constituency, the larger will have to be the
amount of money spent on the election
I do not sce, and I cannot see eye to cve
in co.relating the financial aspect of any
election campaign with the size of that
constituency, as that would be, in brief, a
sort of an insult to the electorale, and
more particularly, to the electorate of
this great country. It would be an insult
added to the injury far this reason that,
in the course of the last 20 or 25 years
of the operation of democracy in this
country, the electorate has grown wise.
Definitely it is wiser today, than what it
was in the year 1952, And, even though
there have been attempts made on behalf
of the moneyed people to bribe or cor-
rupt the clectorate, the  electorats, irres-
pective of either accepting the money or
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refusing the money—have been able to
come to the right decisions, whether it 1s
of a party or a person or an idzology. It
would be a wrong conclusion to urrive at
with regard to any co-relation between the
amount of tmomey spent and the success
in the present or the forthcoming elections
in this country.

1 do appreciate the concern of the hon.
Member (Shri Banerjee) that the size of
the electorate will make it progressively
difRonit~.particularly at the national level
—3b maintain a rapport ot ¢ sort of live-
contact, with the elactorate composed of
as tisny as a million poople. because, we
are already 56 crores of people and even
if we provide for 560 Members of Par-
liament, there will gtill be a million mem-
bers of the clettorate or the population
which will have to be catered to and con-
tact developed.

Having accepted a fedeial system of
Government, having accepted a national
Government, there seems 0 be absolutely
go escape for this country. Leaving ‘aside
the technical problems in 1egard to the
size of this chamber ot thc adjustments
to be done about it, I feel, Sir, the elec-
torate in this country, by and large, will
see the limitation of their representatives,
im regard to this size, and 1 hope that,
in the intcrest of the nation, both the
electorae  and the elected will be able to
appreciate the mutual difficulties involved
in this difliculty of personal rapport as
well as contact.

In this behalf, I would like to draw
your kind attention to Clause No. 9 (1)
{a) wherein it has been stated as follows:

“All constituencies shall, as far as be
practicable to geographically compact
areas, and in delimiting them regard
shall be had to physical features, exist-
ing boundaries of adminstrative units,
facilities of communication and public
convenience.”

In the course of the last maay years,
the question of the further geo-demogra-
phic division of our States into constitu-
encies has besn somewhat neglected. Most
of the orustituencies being .district upits,
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and these district units, having been more
or less the results of administrative exi-
gencies, there has been no attempt at all
to divide these constituencies into, sort
of, geographical, demographic, cultural or
semi-cultural units, or whatever else it
may be called. There has not  been
much of an attempt and this has been &
long-standing  problem. And, 1 feel, in
case we can think of a long term and a
sort of perpetual measure to solve this
problem, on the basis of even personal
experience of some of us, that there is
no relationship between these constituen
cies, then, 1f the Delimitation Commission
were to apply itself in rcspect of a sort
of cohesion within a constituency and to
make 1t as far as practicable, a sort of
perpetual copstituency, a lot of service
would have been rendered,

Here I come to another continuing pro-
blem 1n our country, of the relationship
between the State and the Centre. The
provision has been made that the Com-
mission shall associate with itself, foi
the purposes of assisting 1t 1n its duty, in
respecy of each State, 9 persons, 4 of
whom shall be Members of the House of
the people, representing the State, and S
shiall be Members of the lLegislative As-
sembly of that State. T <ee no reason and
I would join once again with hon. Mem-
ber, Shri M. C. Daga, ns to the reason
why the Members of Parliament should
continue to be in a minority, even in the
capacity of ‘associate members' when they
have no right of voting. Is jt very difficuit
for us to accept that the two stand on
¢qual footing and that if there is any
need at all—if not the minimum of parity
is ensured, and if parity cannot be en-
sured, because you wang the odd aumber
like 9 or 11—is it really difficult for us
to somehow come across this sort of
mental barrier, and, instead of having, if
not equal number, at least 5 Members of
Parliament and 4 Members of the State
Assembly. I do not kmow thc reason why
this disparity is to be carried on. I bope
the hon. Minister would be good enough
to oxplain. But T woulg urge thai in this
year, because of the historical acoident,
once again, of a direct elootien of sepre-
sentatives 'in the Parliament, I think, this
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is a pood ecnough turming-point for us
to see to it that, if not a parity, at least
a majority, is maintained.

In this beMalf, Sir, if T could develop
the point further, since it should be pos-
sible physically for the Ceramission of
three, not omly to associate with these 9
assaciate members, or 10 associate mem-
bers, by it wounld be also pessible, if
they have to apply themselves adequately
to the task ahead of them, to see that
an opportunity or associateship is given
in respoct of each Parliamentary constitu-
ency If this problem of 9 or 11 and 4
versus 5 is going to be ifficult, when a
respective constituency is under conside-
1ation of the Commission, an ad hoc or a
sort of temporary associate membership
to the Member of Parliament could be
given because thiat will be a workable ar-
rangement. "The full details of the consti-
tuency will be best known to them. I think
these are not suggestions submitted mere-
ly in the form of debating-points, but
these are the hard realities. 1 hope, at
least some of these suggestions, particu-

larly regarding the parity of the member-_

ship and associate membership are in-
corporated and the amendments suggested
in that behalf accepted by the hon. Mi-
nister v

SHRT SOMNATH CHATTERJEE
(Burdwan): Mr. Chairman , Sir, under
the Constitution of India, after every cen-
vus, it is a mandatory requirement that
delimitation has to be done. So far as
the present Bill is concerned, it no doubt
secks to give effect to that constitutional
requirement. But there nre certain muatters
which it is my duty to bring to the no-
tice of the Houve.

8o far as the fumctions of this commis-
sion are conceraed, it hus got undeubted-
ly a gigantic task. It hag to make provi-
sion for fixiag mot only the parligmentary
consiituencies but also the legislative As-
sombly  constituencies throughout the
country I find from the report of the
Rlection  Commmission of India on the
Feurth General Eloctions in 1967  that
sarions dmndicaps were feit bv the Deli-
mitstipn Commission in carrying oat its
oensijtutional fupctions
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Hon. Members are aware that the main
principles of delimitation as laid down in
the Constitution and the relevant legis-
lation are that the constituencies should
be more or less equal in population, that
all comstituencies should be geographical-
ly compact ‘areas, and that in forming
them, administrative units <hould pot be
unnecessarily broken and that the physical
features and facilities of communication
and public convenience hav¢ to be kept
in mind. It was felt and it is obvious
that to carry out the delumitation work
on the basis of these legal requirements,
the least that showld be provided to the
commistion was proper data and the very
essentinl thing, namely proper maps, [
fing that the Election Commission ®
making a comment in its report which
was prepared after the last delimitation
was done that even maps were not made
available to them. At page 9 of their re-
port, we find-

‘Accordingly, for a scientific delimi-
tation of constituencies in each State,
it i mecessary to have maps on an
appropriate scale of the State as a
whole and of its districts and cities and
a detailed table showing the total po-
pulation the Scheduled Castes popula.
tion and Scheduled Tribes population
for the smaller administrative  units
within each district and city. Instruc-
tions for the preparation of such maps
and the compilations of such tables
were issned by the Election Commission
in 1962, a few months lefore the pas-
sing of the Delimitation Commission
Act. but even so, the tash proved to be
difficult in a number of States. The
commission was surprised to find that
proper printed maps of districts show-
ing the bounduries of administrative
units, main physical features like hills,
rivers and canals and lines of rail and
road communications were mot available
in many cases. The maps that were
eventually produced by the State au-
thorities were of poor queality and were
not invarisbly accuratc enough and up
to. date. The ban imposeq for security
reasons on production of maps even
on the scale of one inch to four mllq
added to the difficulties of the commis-
sion. Jt is to be boped that by the nex(
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debmitation, properly printed  large
scale maps of districts will be ‘available
in all the States”

This 18 a very essential requirement Un-
Jess these facilihes are made available to
them, and the where withpls are given to
them, how can they carry cut their cons
titutional requirement and legal require
ment? It 13 no good bringing in two
judges, sitting judges or ex-judges and
giving the commssion the glory that it 18
supposed to be a judicil tribunal, and,
therefore they must be applymng  their
mind in a judicial manner There 18
nothing special 1n t That 8 why we are
saying that the whole delmitation work
has become ut present not the work of
the Dellmitation Commussion itself, be-
causg 1t has to act on the basis of the n
sufficient data that are supplied to 1it, if
maps are withheld from them then on what
baes will they delumt? They do not have
any personal knowledge On what baus
can they carry out the huge and impor
tant task of delumtation of constituencies,
because gerrymandering 18 not the momno
poly of any particular nation m the world,
and our unfortunate experience m  this
country has been that thig has been re
sorted to on a large scale

SHRI R D BHANDARE (Bombay
Central) It should be avouded, and we
should avoxd 1t

SHRI SOMNATH  CHATTERJEE
That is what I also say bw this has been
the experience of this country m the past
There has been gerrymandering It may
be all right that for what 18 being donme,
you are getting judicial approval, or the
approval of two Supreme Court Judges or
High Court Judges and the Chief Elec
tion Commussioner But on what i3 that
approval based? The admimstrative ma-
chmery provides the data and the matenals
and they make out their hists of constitu-
encies Tt 13 not possible for the delimm
tation ¢commission at all to  individually
scrutinise all the constituencies I would
tike to know from the hon Mmister on
what materials, these diffetent constituen-
oies, the parhamentary constituencies or
about 4600 copstituencies 1n this country
were delumited and the hmits were drawn
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Therefore, we want that this work should.
not only be given to persons who are
apparently above political considerations.
though unfortunately our experience has.
been otherwise, but there shouid not be
any scope for bringing into dehmtation
such consideration as thus that when &
particufar person wants o be  sure of
having a safe seat, 1t 18 very easy to have
1t drawn up that way, and when one does
not want an inconvement opponent, thenm
one declares hiz seat to be a Scheduled
Caste seat or rearranges it ir such 3 way
as to make sure that he s defeated.

This 1s a matter which I would request
my hon friends opposste not to look at
from the pont of view of politics, because
we have enough politics in this country so
far ag election 15 concerned, in other
aspects But so far as deliputation 1s con
cerned, let it be done m & fair and proper
manner and let them not pay oaly lip
service to the Constitution of India, be
cause we now what regard and respect
they have for it I want to krnow from Go
vernment what arrangement will be made
for the purpose of supplymng accurate date
and for supplying maps and supplying
whatever information the Delimitation
Commission wants A warning was given
m 1967, and I would hke to know whe
ther i 1972 proper maps nave been pre
pared n respect of the different areas or
different admunstrative units or districts,
to be made available to the Delimitation
Commussion which 18 gomg to be set up
after this Bill would be passed I do not
know whether the hon Mimster has had
time to go through the report of the Elec-

after and not dehimtation

g

The other question to which I find
reference has been made in this report
about the question of staff which was
ponted  After all, it requires huge
The last Délimitation Commission
ed three and & half years to
work and it had to carry on its
functions only with the existing
the Election Commisfibn, T %

1
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event, not adequate, as they say. There-
fore, I would like to know what is pro-
posed to be donc, unless they want to
create a situation that the Delimitation
Commission has to be made solely de-
pendent on the administrative or bureau-
cratic or political requirements themselves,
or the lists supplied by the political party
in power have to be accepted by the Deli-
mitation Commission, 1 would like to
know how it is going to be worked out
and how it is going to be donme, what the
staff requirements are, and so on. Have
Government ever tried to find this out and
have Government made ecfforts to make
available to them to the necessary staff s0
that they can carry out their functions
properly?

So far as electioneering in this country
is concerned, w& find in ous State that a
very easy method has been  discovered
now, and I have grave doubts about what
sort of elections will take place in this
country. We have been charging that the
last elections in the State of West Bengal
had been rigged elections. That is our
charge. ‘There has been no proper in-
quiry. The other aspect which T would
hke to stress is that the committee which
was set up tg review the election law is. ..

SHRI C. M. STEPHEN (Mavattupu-
7ha): Is that very relevant to the Bill?

MR. CHAIRMAN: It is not wholly re-
Tevant to the Bill. So, thc hon. Member
may confine himself onlv to the Bill. 1
did not want to interrupt the hon. Mem-
ber otherwise. Let him proceed with his
speech now.

SHRI SOMNATH CHATTERJEE: I
am just mentloning it.

SHRI JYOTIRMOY BQOSU (Diamond
Harbour): More itrelevant than what you
heard yesterday?

SHRI SOMNATH CHATTERJEE:
There was a question about the nature of
voting that had :to be adopted. I know
that under the Constitution of this coun-
try, we have adopted the majority system
of voting. But in most of the countrics
demucratic ‘elections have taken place or
ought io take place demaocratically, pro-
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bably the method that is going to be gene-
rally, adopted more and more or has been
adopted is the principle of proportional
representation. This matter came up be-
fore the parltamentary committec that was
formed for the purpose of going into the
question of electoral reform. Considera-
ble discussions took place on the ques-
tion that the system of proportional repre-
sentation should be adopted. But we were
in a minority there. For obvious reasons
proportional representation system is not
going to be adopted. It is common hAnow-

ledge that sometimes ridiculous results
come, if I may use that language The
results of elections to Lok Sabha and

State Assembly do not reflect the per-
centage of voting. Proportional represen-
tation will ensure that the results are ac-
cording to the sufferage which each poli-
tical party gets, there will be proper re-
presentation, commensurate representation
in Parliament and in the State Assembly
Merely having certain constituencies form-
ed according to the prescribed manner on
the basis of the ineffective method, unsatis-
factory method that had so far been ado-
pted will not be sufficient. If we want
real elections, if we want people's repre-
sentatives in this House or in the State Le-
gislatures to represent properly the view
points outside, we must adopt a proper
system of representation, that is propor-
tional representation. '

T do not think that anybody can object
to it on principle. The usual pleas put-
forward against this are: our country is
not literale enough, it will mean consi-
derably larger expenditure and so on But
when it is a question of democracy, when
it is a question of free and proper elec-
tions, when jt is a question of principle
that people outside should have proper re-
presentation  inside Legislatures, these
considerations should not stand in the way.

I shall now come to some aspects of
the Bill. Clause 4 of the Bill says that
the Commission shall associate with it for
the purpose of assisting it in its duties
in respect of each State 9 persoms, 4 of
whom shall be Members of the House of
People representing that State and 5 shall
be Members of the Legislative Assembly
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of that State. I know that this is & verba-

tim copy of the previous Act. But what
is the rationale behind this? How was
this provision made? I db not kmow

whether we must copy it blindfokl. What
will happen if a particular State is under
Governor’s rule, as it seems to be impen-

_ding’ in one part of the country? who

will répresent the Legislative Assembly in
that state? No provision has been made
dnd this is a great lacuna.

“Fhere ‘is another aspect of it. Four
Members of Parliament, that is of the
Lok Sabha and Five Members of the Le-
gislative Assembly are going to be mnud:
associate members with no right to vote.

- They can -have deliberations. . But what
-.about the participation of the local M,D.

or logal M.L.A. when districtwise or divi-
sionwise delimitation is made. No M.L.A,

- or M.P;, with all respect to them, is con-

versant with all the local positions with all

.-the local ‘areas; there are of course excep-

tions, . There are other materials which
have to be obtained. Why not make a
provision_‘for the purpose of associating

" the local M.P. or the local M.L.A, when
. particular district or division is taken into
- consideration? Let us not have the ans-

‘wer;: because it was in the last Act, we
bave capied it.

The other aspect is with regard to the
procedures that have to be followed. It
says that the Commission shall publish its
proposals and consider objections and
suggestions and then make an order which
will immediately come into force as soon
s the order is published. It does not re-
quire the sanction of ‘anybody. It is an
autonomous body and it should be given
the pawer to come to a final decision.
But experience unfortunately has been, Mr.
Danga talked about it earlier, that those
opportunities ‘have been omnly paper oppor-
tunities. The selected places of publica-
tion are such as a large number of people

“have hardly any access to them. It is

published in the District Magistrate’s office.
one notice and hardly people are-expected

- to go 'there and see it. Thiy is the op-

portudity thut is given.. Now to say that
people sheuld':bring forward objections or
constructive saggestions and place them

“pefore ‘the” Commission—it s ‘not ' going
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to happen because people do not know
of it. Therefore there should be wider
notifications, and attempts should be made
to make people aware of the proposals
thay are submitted so that modifications
might be considered properly and objec-
tions might be submitted m time,

I do not wish to take the time of the
House further. I submit that the lacu-
na in the Act should be remedied. Faci-
lities should be made available to the ‘de-
limitation Commission. So that the re-
port iy really that of the delimitation
Commission and not of the district ad-
ministrative  authorities who are very
greatly influenced by the political parties
in power. Therefore I submit that the
Hon’ble Minister should advert to it and
the deficiencies that were pointed out by
the Election Commission in its last report
should be borne in mind before the re-
port is obtained from the Commission.

PROF. NARAIN CHAND PARASHAR
(Humirpur): The present Bill seeks to pro-
vide an opportunity to Parliament and
Members who represent the supreme will
of the people to express their views upon
an important aspect of the political situa-
tion, 1 have been an associate member
of this Commission and I find it was no
joy becoming an associate member because
it will invite abuse upon your head from
the people without giving you the right
to vote, or influenced the judgement of
the Commission. It is a sad state of af-
fairs that in Parliament which represen-
ts the supreme will of the people there
should be presented a Bill which depies
that the Members of Parliament right to
vote. Similarly it also ensures that their
fate iz being determined by some -other
peoplc It is suggested . that the Commls-

_sion shall be a quasl-judxcml Comm!sslon.

ot wgr e Ty mw (wrasin) :
et wgeT, e mfa 'aff
2 S

MR. CHAMJAN Let the xm be— :
runa——Now tlnu i qmms. e

FRQF NARAIN CHAND
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think that it can hardly be dome in the
present circumstances. Mr, Chatterjee has
quoted from a report submitted by the
Commission that the correct maps were
not supplied. 1 remember that when at
Simla we started the work of delimiting
the constituencies of Mahasu  district
which has now merged with Simla dis-
trict there were so many persons who did
not know even the terrain ‘and they were
trying  to quarrel and dispute whether
cértain areas should be allotted to this
constituency or that constituency. This
15 hardly fair.

Look at the composition of the com-
mission: 3 persons and associate mem-
bers This idea of associate members is
not democratic at all. It does not recog-
nise the supreme will of the people as
reflected in membets of Parliament
They should be members with full
voling rights. Secondly, the num-
ber of MPs. should be larger than
the MLAs Now 1t is 4 MPs and §
MLAs. On which ground is this distinc-
tion? When there is direct election to
Lok Sabha, a Member of Lok Sabha re-
flects the supreme will of the people as
much as the MLA So. in no case should
the number of MPs be lower than the
number of MLAs. Again the lines are
not clearly drawn as to who shall be the
5 MILAs and who shall be the 4 members
from Lok Sabha. #t may so happen that
the Speaker of the Lok Sabha may nomi-
nate 4 members from the same division
and the Speaker of the Assembly may
nominate 5 members from the same divi-
sion, Then what happens to the rest of
the State? It should be made absolutely
clear that if there is only one parliamen-
tary comstituency in the disirict, the MLA
to be co-opted on the commission should
not be from that district. Otherwise, it
may so happen that the 4 MPs with the
help of the 5 MLAs may determine the
complexion of power that is going to
come. The delimitation of constituencies
is & very powerful instruments in the
hands of a group and thet group may
try to come through the back door by
deSmitating the constituencles according
to their convenionce., There are consti-
tuencies in aur copmtry which for the Iast
25 years have been scheduled  castes
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vonstituencies. Have not the pcople there
who are not belonging 10  scheduled
casteg the right to contact? So, we de-
mand that in this Bill there should have
been a clear indication that the constitu-
encies which have been reserved for the
past 25 years should be changed, so that
the people get as equal opportumty.

The idea of  associate-membership
should be scrapped. Also, if the number
of MPs is 4, the number of MLAs should
be 3, Odd o1 even membership does not
have any weight if they are not to voic
It is a very sorry state of affars that a
Members of Pailiaments may represent
10 lakhs of people is unable to mfluence
the judgment of the commission and o
group of peopic who may claim to  be
Members of Parliament may  represent
agamnst the MPs. and get their points con-
ceded by the commission. So, this is an
instrument, which may be worked against
the wishes of the supreme will of the
people.  We do not wish this to happen

We also want that in this nomination,
therc should be fair and adequate repre-
sentation to members of scheduled castes
That is not provided here. Tt may so
happen that not even one of the 4 MPs
or 5§ MLAs belongg to the scheduled
caste. Tt means 25 per cent of the popula-
tion iy deprived of its voice Is it justice?
A judicial commission must ensure justice
to the down-trodden. So, we demand that
this Bill may be amended suitably to
provide for adequate representation  to
the members of scheduled castes both
in the Parltament sde and Assembly side

When we think of delimitation of cons-
tituencies, everybody thinks of the census
figures as if it is something sacred coming
from the heaven. There are constituencies
in HP. which embrace as many as 7
districts. The Mandi constituency covers
half of H.P. in area. The whole of H.P.
has 4 Lok Sabha seats against 9 seats
held by Haryana and 13 held by Punpjab
and yet H.P. is larger in area than Pun-
jab or Haryana. The determination of the
Mandi parliamentary constituency by the
commission was the gravest injustice to
the people of that area. Lahaul, Spiti, Xin-
paur, Pangi—all places beyond altitudes
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highcr than 15000 feet—are in one par-
Jiamentary constituehcy and the member
of Parliament from that constituency
unable to reach these places. T requegt
the Minister to look into the genuineness
of the demand of these areas, which are
sparcely populated and situated at high
altitudes, that the figureg for population
should be relaxed and the  geographic-
cum-demographic consideration should be
taken into account.

MR. CHAIRMAN
'that question now.

We are not on

PROF. NARAIN CHAND PARA-
SHAR: This is an opportunity to put
forth that point of view. We cannot raise
it before the commission and if we cannot
raise it here also, where do we do it?
Should be go to the streets? The best
place in a democratic set up is this House
It must be brought before the House and
discussed. If we take it to the streets,
there will be violence and fawlessness We
do not subscribe to it. It is a very easy
for a person like Mr Kapur to  travel
i the city in a car. He does not have to
travel through jungles, where one may be
eaten up by a lion!

The commission must be such as to
give due weightage to what the people
gay through their representatives, if Wt
alt it 18 to be heard Otherwise, there is
@0 point 1n hearing theirr views. You call
the MPs or MLAs and listen to them. If
what they say ig against your point of
«wiew, they become your dead enemies.

According to the financial memoraadum
attached to this Bill, this commission is
going to cost the exchequer roughly Rs. 3
lakhs per annum It should be careful
and considerate to the wishes of the peo-
ple for whom it is meant. 1 do not subs-
cribe to the theory that justice when it
comes from a judicial commission i
sacred or sacsosanct. It may err on a point
on which an imnocent man may be hit.
Therefore, kindly look to these suggestions,
The pumber of MPs should be larger
than the nuomber of MLAs. Adeqguate re-
presentation should be given to those who
opresent the reserved scats. There should
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be a change in these constituencies which
have been reserved for the last 20 years
at a stretch Lastly, all the members must
have voting rights. Otherwise, there is no
fun in having association for the sake of
association without any influence or power
That is no ‘association at all.

st wreo o w§  (wWW) 3
gwfa wgem, O-fafm faw W@
geE X g W & 9w ¥ qr
WA vear ¢ fv ag ww e g,
drarmr &) Afww Sg F T {
Y AT ¥ THATE g ¥ ag wraw
FEM A @ T E ) UEY 1961
¥ o fasr wmar 97 AR wAIT F9q7
qr 39 ¥ § WY os gdfmar dme
ar | Jfew v T o sa
AN A wAT FY § oA vatfirge deav
IW N yT A FrEvAT 0 A
fod 7z =2 951 & F5 70 wiffqay
ag &1 wAmA wgar § fr g Sed
wgAa T § O 7@ ATY 9w uv, g
& WATaT 4y W1 FT A $T wwAT |
gaAwR A ey WqW X gur)  9¢
& ¥ @ forar & v oz Aad
1 ¥ AT A@ 1 qER AT
s h 2 o fadar 3 &
gt dET oW ¥F R & oug
ag W ¥ 1 aEe W g wEC e
qri WY W Ag AC W g
¥ fearge @1 g WX g A A
wifrgmalgemr Sy @t
ITFTara & et ¥ wremfEd
AN o1 g qAaw f W §

oY o oY faer v § T F Avaw
XET q@Y Wgw e gur ¥ A
arq ¥ gfom W afafed) o
o Ay AL g dar
ey AW ¥ o wdfeor dad ¥
ay ot gt & xafeg wifoerd ¥
iz wgt wolt f, e W e ot



285 Delmuauon Bill

! 3 et 3w & g Al
Tt Wy & 3E1R waF wewT & fag
frar o ag g 2t fe Y ghaw
T wrfgdr 3 =% fam g g
arfee ar 7Y | wF guA TT 1A B
5T @7 I ot fear Broer ow
ghearar srrfaardt deae o grar wifga )
@ wa gux wr war fqae ¥97 w60
fr Pra® frag =gt wfeg ( z4W
ot & wfaem famme w9

“alfocation of seats 1 the House of the
People and in the Asscmbly”

faardfesar fasre fear smdnr &
wrdeqm fFg 9 e &1 ger
arfge « & Aty wf S ¥ wEAr
AT g fp ez ¥ famre Fer
=vfgn, a8 a9 W Ty § wfE gl
AT &g @Y 31 @A oo
9 AT qrgamA 47 Afe ofT g
AT 9 WA & J3FV 13 |
g mE g gz fawv ¥ 1 Aww A
T feAsr X uF Arav o g
qr T AFTT FIT 1 IAL AR A A
iRz ¥ 570 #3% °1 00 Fead
37—3aF T1T ¥ oY feare F@T
[fgg | ¥ ¥ T17 97 fa=r wO
wifge fr qaem ozl saridy i
weff ames AsW agr o R &
wAgAT  FT afwr g FordR e
g e | g 9 Y 737 frmme AT
wifgy | TET w7 ¥ damaw ¥ oY
s § ot woww ¥ oY wivawed @
gt gv oo yee W QdeE AT
wrfgr—za aT o fargr At sfgg
& wRaT § W 9% WIS qAE B
RN wEiwarrrwam ¥
Wi ¥ ¢ W feare vy g
qRie ¥ 59 e fe e 831 4
W wre o § e gard argh
waf & A 15 v AR T
2921 L.8~—10
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TIEAAT HT CFREAIT YL A
T g faare wTAr o¥3ar fis oywaq
%Y 1q agfy ®Y swevar Fifgr ar <@ar
Tifat | T a% T4 VA FT gEIY
¥ 5 g7 oysma  qgfy Y amaar
wifgg ar ad), # wa@ar g AN W
Fgear g

TAH AT ¥ AT WAV R

“two members of each shall be a
péison who 1s or has been a judga®,

TRH GW W o v wET R A
uF e & faw & oim 9
¥ AT I B R A@ W @ W
vgaT g & ¥fe gw A ST wred
g foqr 2 99 9% WUR TEw ¥
U AR i A & gafag K
=g fF g7 wedt wY qgr F Frwrar
Trfem ¢

TTF WF qI4 58 I 9T fae
g =fen {5 fyardfewe Qrdem
wYa dy 21 Trfen + gl 3Er @
g fefice ¥ qF agdiT ggam)
§ So%) g fagtew aa & fsr faar
Y | o gwY gaw o ard A v
wfeaT X w37 5 o w3w AR |
ag seam var qr 5 mefafafer
gtz 7 7g 3% ) @ 1 @ F
g ag € f& uefubghs
gfre afY swaw @A TRy §F qET
Fhimfan g ar 7Y | 9w Ag
T UF AR Y ag O gy Ay
TR T FE ¥ iz arferer o wfe
gim w2 ¥ frbw fear fir feflr-
fudmr wfre & faers gaw o1
wfFr 7 § 1 R ¥ frody fer
fe fafafuzaw  wfrow WY fota aar
ag v gom wfe QR ¥ e
safgorr 48t & 1 gefag dw e §
fir gan gar A sifeow ar feq
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fir afz ®rf vage &t dY ag TP
¢ Xy ewar &1 griwrd @ ghw
¢ ¥ oy frr afesr < qvqr §—
g8 AT w1 w7 wifaow wad s
g afgg g AR ® gf
sfaar & Car w1f frofg & faar ot
WA 5 ;AT q%ar § W T
aE g T T 9 9 grine
X oar gear § ok w gfw € @
araward 1 1961 AW FA wET A
st s af ot | wR @ fyfraw
g fr QAo whmT NPT & a1
T & wax ¥ gar § afew o=
g wwr ¥ favg wwm qw AR
v fr x| wFTeEr arfasr iar aifey
ot 7Y 1 & guwar g A Arew A
' ggr 9T Fam™tT & f5 A
ag fehwem & oA¥ & o gt wrar g
N IAR IF FoIT arfgg | sEET
oren 3z & v g S aww(7)
goanfaary .

“The Commussion shafl determine ats
own procedurc and shall mn the perfor
mance of its functions have all the
powers of a cwvil court under the Code
of Cvil Procedure, 1908, while trying
a suit, 1 respect of the following
matters. .. .”

et weaslt A wfama w1 sawre frar,
g afifeafa &) wf fr Fqwy argz o
¥ faq wgr war AfFT 78 A wmar
Iq3 agr 9T wywst 7% AT vl

IFFT FO W TF wT w@wr
It 13 not a court when 1t 18 dealing with
the witnesses It 35 a court only when 1t
iesues summons or requires the production
of any document or requisiions any pub-
lic récord from any court or office Then
only it can do it

wfrnT & arad ¥ gy, 2y qrow
& 7a7 W1 fAmy & faers qawse
%, THEY AET 9 # P, wyr T
T WIET AT T AT W o 1% ey
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T AT 75 FEAT O A AR
Qg fear | a8 W wE 0
grar & ar A, ¥ % A {F qOnw
wq srfrfraa woaft o€ & wgr T

“It 1s doubtful whether it 1 a court
or not a court"”

d guwar g g gwr wfgg fE
all purposes the Commission should be
considered as a4 court

ag ft zax g § gafag g@ o
frae @@ & fag & awwar g
o fadar ) Aemd) Fudl ¥ WA
AT &

Y A1 ¥ grad TEr & 5 @
frgz  dvad AT K @ K
FgAT § WARE § @ —dar WA
w1 A W@ g A @4
a4 gRL, QAT WY X F91 vEr g
qtae A g afz qAr var s
@ ey AT & wed Nl IEw @
aFy § Afea ag w9 AR FET A
g1 (wwm) F WwEw @
¥ faua & wF vE1 g | AW @ dfw
9 §wd w@d wifey zEd @i ¥
FIE TFEANE TG & |

Ngga A AT F 1 A WY
asg § T fra s &, fol)-
aferer G fee v Y IEA
g, sfwA 7 qrad ¥aT EE0 W S
gafaae Grad & S arad WY ag
N oara ¥ oA fear war §

“If there 18 a difference of opinion
among the members, the opinion of the
majority shall prevail”

wiqww Y weX Efw gware &, Wy
#ra §, gard Aot § wi—yw wwTY
¥ et Y arw T @
Ty oY S S AW § ST ¥
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wqdr ¥ fawre gy onfge 1 oo
wraT ® W o o oy @, ug
¥ gaw ¥ A wrar sl gad
wrE off wedt  Adr & M andr 9
| 9€ gU & 1| qFwE AR F AT
WAy =rfaw |

e, FEHI T% WY THRT AT FTAT
fEe g1 | 70 qHW ¥ A wraw fF
TEAT TEY HTEHI 9T &G AG AT
fFar war & 7 g aww wgr omar §
f& a7 ooy e aT oedtdfa af
gV, TAST FAT FTCOT § 7 W
e fgrgrare &1 ww @ zAfag
agr Wt gAF Avy AT wrfen o &
THT wRg gafan s g o fefa-
frzma g anfgg 1 wredeaeEn

¥ s g9 o g Trfgy sfea
9% v F=dr agr § T 9T 7@y faamx
Frar srfgg i FXor F gHFT GG
T OFT WO |

SHRI R D. BHANDARE (Bombay
Central): Mr. Chairman, while supporting
the Bill as it is moved, I have to make
some observations. I have heard the speech
of Shri Somnath Chatterjee very carefully.
I need not mention the basic factors on
which the parliamentary democracy should
function and must function. Democracy is
a form where much depends on the content,
There are three factors which ought to
be taken into consideration while dealing
with the contents of that form of demo-
cracy. The first factor is the Election Me-
thod. T will not deal with it because it
is outside scope of this Bill.

17 hrs

The second factor, while dealing with
election methods, is, as we have accepted,
what is known as adult franchise. We
are not dealing with that. Then, there is
the system of voting. My hon. friend, Shri
Somnath Chatterjee, raised the question
that there should be proportional reprcsen-
tation system of voting. I do not know as
to what was passing in his mind when he
mentioned the proportional representation
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system. We have accepted the proportional
representation system based on population.
I do not know whether he wanted to intro-
duce a new element by saying preferential
voting, as it obtains under the Constitution
of France, This point was discussed at
length and the founding fathers ultima-
tely rcjected that idea. Looking at the
sizc of our country and population, the
system of preferential voting has been rejec-
ted.

Then, the third factor is distribution of
scats with which we are concerned. As
you know under sub-clause (2) article 81,
population has been accepted as the asis for
distribution of scats. Even though we have
accepted population as the basis for de-
marking or delimiting the constituencies,
there has been certain—I do not use the
word mal practice—political consideration
introduced in some of the States. There-
fore, this time, U hope, under the Delimi-
tation Act, the body which is sought to
be set up under clause 3, that is the Deli-
miation Commission, will take due and pro-
per care that political consideration will
not outweigh the reason and wisdom of
the principle underlying the Constitution of
giving representation while delimiting the
constituencies,

I need not narrate the bitter experienco
which some of thc Members have in re-
gard to the delimitation of constituencies
(Interruptions). He does not hnow, I
have also contested from villages, from my
own district Sangli and I know the diffi-
culty. I think, his experience is limitad.
Minc is wider. In 1946, when I contested
an Assembly seat, I had my own difficulty
in covering the whole area which was de-
marked, delimited, as a constituency and
Bombay city was divided into so many
parts. And yet it was done in such a
fashion and way that ultimately some of
the members did suffer.

Similarly, it happens in villages too. For
political reasons, the constituencies are so
delimited that some of the persons could
be eliminated casily in the General Elec-
tions. This is known as gerrymandering—
that famous American person who tried
to delimit constituencies in such a way
which could benefit him only. The word
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“gertymandering” has come inte vogue and
fashion because his name was “Gerryman-
der™ who used to draw pictures of an ani-
mal and who used to delimit constituencies
in such a way to benefit him only. There-
fore this question should not be allowed
to have any roots in this country. If that
has some place that place should now be
destroyed and the constitutional provisions
strould be adhered to.

I am really surprised to hear in thiy
House as I have heard in some quailcts
outside also that so far as the representa-
tion of the members of the Scheduled
Castes and Scheduled Tribes 1 conceraed,
the representation must be by rotation. No
less a person than Prof. Parashar had the
qourage to speak in this House that the
constituencies should be so rotated. 1 do
not know the basis on which they wanted to
rotate the constituenciecs which are consi-
dered to be reserved constituencies The
constituencies should be readjusted and
they should be re-adjusted according to
the population of Scheduled Castes and
Scheduled Tribes members,

Let me make this point clear. There 1
article 332 on the reservation of seats to
the members of the Scheduled Castes and
Scheduled Tribes. There is sub-clause (3)
of article 332 which I would like to read
Let those who carry the notion in their
mind that the seats which are veserved
seats should be allowed to be rotated fiom
placc to place should remember this
provision—L quote;

“The number of seats reserved for the
Scheduled Castes or the Scheduled Tribes
in the Legislative Assembly of any State
under clause (1) shall bear, as nearly us
may be...."”

This certainly deprives the members of the
Scheduled Castes to some exlent under the
short phrescology, “as nearly as may be”.
{t further says:

“....the same proportion to the total
sumber of seats in the Assembly as the
population of the Scheduled Castss in
the Stete or of the Scheduled Tribes in
fhe State or part of the State....”
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Threfore, population must be the priacipie
af representation and that must be adhered
to strictly.

Mr. CHAIRMAN: Gerrymandeiing s
possible here also.

SHRI R. D. BHANDARE: It does hap-
pen even here. Indian society is a veiy
peculiac socicly and the members of the
Scheduled Castes and Scheduled Tribes suf-
fer from a number of disabilities The basic
factors from which disabilities flow »nre
four, namely, (1) social backwardncss, so-
cial disability; (2) added to social disubility
which has been there for centuries together,
there 1 alvo an economic disability, The
members of the Scheduled Castes and Sche-
duled Tribes are entircly dependent tor
their livelihood on the general commmniry.
No 3 is political factor. The other day—
I do not know whether you were in the
House or not—two of the Members of this
House raised a question of a murder of
a leader of a political party. These arc
different methods to ecliminate lcaders be-
longing to Scheduled Castes and Scheduled
Tribes  FEither they are eliminated physi-
cally or they are eliminated politically. In
order to eliminate them, political gerry-
mandering is resorted to.

Then, again there are thiee innovations,
new changes, which are sought to he intro-
duced. There is a change of rotation. This
aspect cotld be conmsidered provided the
political parties in this country give cet-
tain specific seats to the members of
Scheduled Castes and Scheduled Tribes
which seats ar¢ general seats, so that the
notion that particular member gould be
elected only from a reserved seat may be
given up gradually. But so long as general
seats are not given to the members of
Schedluled Castes and Scheduled Tribes as
a rule, rescryation must be accepted and
constituencies must te delimited based on
population of the Scheduled Castes and
Scheduled Tribes. Therefore, this article
332, sub-article (3) must be adhered to
strictly.

SHRI C. M, STEPHEN (Muvaitopuzha):
All that this particular article says s that
the ratio of the number of seats reserved
for Scheduled Castes must be the samo as
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the population strength of the Scheduled
Castes to Lhe general population. It dnes
pot say that seat ‘A’ must be reserved for
Scheduled Castes, that seat ‘B’ must be for
Scheduled Castes. That sort of allotment
will not contravene this provision at ull.

SHRI R. D. BHANDARE; My fear is
that Mr. Stephen, who is my great friend
and who is a student of the Constitution,
has not read article 330 which speaks of
population as the basis for distribution of
seats or fixation of seats. Therefore, with-
out population ratio there can be neither
fixation of seats nor dclimitation of any
constituencies, and nor can there be a pro-
per and fair representation given to the
members of Scheduled Castes and Schedu-
ted Tribes.

1 have heard this story in my district, in
my taluka. On the bawis of population, a
seat has been reserved there. Persons be-
longing to the general community used to
complain how long this benefit, this seat
which has been usurped by the members
of Scheduled Castes, will be allowed to be
cnjoyed by the members of  Scheduled
Castes depriving the general community of
any representation, as if the membes of
Scheduled Caste is elecied exclusively by
constituencies or voters belonging only to
Scheduled Castes and  Scheduled Tribes.
We have accepted a joint electorate. Mem-
bers of Scheduled Castes and Scheduled
Tribes combine together with the general
community and vote for a member contest-
ing either a reserved scat or a general scat.
Why should this notion be entertained by
some Members that the rescrved seat is
usurped or enjoyed only-by members of
Scheduled Castes? Voters belonging to the
geperal community also vote for the Mem-
ber whether he is contesting a reserved seat
or a general seat, Similarly, if a general seat
is contested by a candidate, then the mem-
bers belonging to Scheduled Castes also
vote for him. Take, for instance, this illus-
tration. I come from a district where,
somehow or other, T have become very
powerful because my followers are there; T
am also powerful not physically in the scnse
that T can fight 10 or 15 persons. ...

MR. CHAIRMAN: Intellectually,
rerruptions),

(In-
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SHRI R. D, BHANDARE: In democra-
cy, these things do happen. Thercefore, I
have mentioned. You know what happens
I need not narrate anything. I can take you
to different places and show you how the
public workers, political workers, are kil-
led, arc harassed, are destroyed In that
sense only I used that word. Therefore,
it is physical strength plus political and
social strength plus one’s own personal as-
pect. Therefore, if I want to contest from
a particular seat, I will so prevail upon
the Members of the Delimitation Commis-
sion that that constituency is so delimited
as to be useful and beneficial to me only
1 have just given this illustration. There
are far more power{ul persons in this coun-
try, in cach of the districts, more powe:ful
than what I am cxpected to be. Therefore,
those persons get the constituencies deli-
mited in such a way that they deprive pro-
per representation to members of Sche-
duled Castes and Scheduled Tribes,

As Mr. Parasar pointed out, in regard
to Census also, there is politics in this coun-
try. Theie is nothing which is beyond the
reach of ‘politics’. This is not the occasion
to speak of Census, how the ccnsus opera-
tions are carried on. The officials just go
there, sit at some place and take down
somec names. A number of persons are eli-
minated. What is the exact population of
India, nonc can say positively becausc de-
mocracy is based on aumber and counting
of heads, never mind if the heuds are
empty—you know this universal proposi-
tion. In order fo eliminate certain classcs.
castes, even their names are not counted
for the purpose of census and whatever
number is there, at the time of delimitation,
constituencics are so delimited. Even after
the delimitation of constituencies at the
time of General Elections members belong-
ing to the weaker sections are not allowed
to go and exercise the right of franchise.
That is the report given by no less a person
than the Blection Commissioner himself.—
the report on the General Efections held
in 1967, Then we have also another re-
port and a number of illustrations have
been given. Why talk of different States?
Let us talk of portion of Punjab or Uttar
Pradesh.. Members belonging to the Sche-
duled Castes were forbidden, from coming,
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were frightened, and whoever showed cour-
age were beaten to death.

Therefore I need not deal with this point
that delimitation must be based, wherever
seat is reserved, on the population only
and rofation, as an innovation, change,,
should be taken out of the mind. Whle
delimiting the constituencies, T hope the
Commission will be so powerful as to get
the necessary information about population
and also proper maps, so that dchimitation
of the constituencies is done properly.,

My last point is regarding Associate
Members. I will deal with Clause 5§ of
the Bill in a minute. Representation mmst
be given even as an Associate Mzmber to
a person belonging to Scheduled Castes and
Scheduled Tribes. But when I have used
the word ¢ a person’, let it not be a per-
son, ...

MR. CHAIRMAN: The person,
mean?

you

SHRI R. D. BHANDARE: It is very
kind of you to suggest my name. Let us
not arregate to ourselves the powers given
to the Speaker under this Bill. Tet the
matter be left to the Speaker. Let the Asso-
ciate Member be a person who has some
influence, who has some knowledge, who
has some idea as to why constituencies are
delimited and why reserved scats arc kept
under the Constitution. Proper represen-
tation must be given. That 15 the pomt

With these words, T conclude, Mr Chair-
man; 1 know, I have taxed your paticnce.

SHRI P. K. DEO (Kalahandi); Mr
Chairman, Sir; 1 had the privilege to be
associated with the Delimitation Commuis-
sion, twice in the fifties and in the sixties
and I must frankly say that I got full co-
operation and assistance from the Delimi-
tation Commission and the staff of the
Election Commission who helped in tbe De-
{imitation Commission. But I must frankly
state here that, after the various decisions
are taken, in the meeting of the Delimi-
tation Commission, before the vublication
&f their recommendations last minute
changes take place. I cannot just recon-
cile myself to those things. Those things
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do take place. There must be some poli-
tical pull which motivates in making last-
minute change before the final recommen-
dations are published. There should be an
end to this. That is why there has been
a4 demand made that associate members
should have the power to vote. Sir, just
acting on an advisory capacity is no good
I support this demand.

I listened to the various speeches and
one aspect which [ could not agree to is re-
garding what has been done regarding the
reservation of the scheduled castes and sche-
duled tribes. So far as the reservation of
the scheduled castes and scheduled tribes is
concerned, the procedure 1s very simple.
It 11 more or less on mathematical calcula-
tion. Those areas where there is larger
concentratton of population of Scheduled
castes and scheduled tribes, get automatical-
ly reserved for them

My point is, before they start on delimit-
mg the various constituencies, the Delim-
tatton Commuission should be seized with
the latest list of the scheduled castcs and
the scheduled tribes Our past cxperience
1 this  The old Iist of the scheduled castes
and scheduled tribes 1s out-dated. There arc
very many discrepancies and lacunac That
15 why the Lokur Committee went to this
very aspect of it After that this came
in a Bill form, called. The Scheduled
Cases and Scheduled Tribes (Amend-
ment) Bill, 1967. The last Lok Sabha
was seized of it. As many as 7 sittings
were held but no final decision could
tahe place because the Fourth Lok Sabha
had to dissolve prematurely. So, to give
a proper guidance to the Delimitation
Commission, this list should have been
revised, before they proceed with their
task. That is why, as early as the 29th
of August, 1972, I wrote to the Law
Minister, Mr. Gokhale. I mentioned
therein in para 3 as follows:

“As you know, the reservation of
seats for Scheduled Castes and Sche-
duled Tribes has been enhanced for a
period of ten years and the Delimita-
tion Commission is going to be guided
by the list of Scheduled Castes and
Scheduled Tribes as passed by the Par-
liament. As there were many discre-
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pencies and lacunae in the previous
ordeg, the last Lok Sabha discussed
the Scheduled Castes and Scheduled
Tribes Order (Amendment) Bill 1967,
which was more or less drafted on the
recommendation of the Lokur Com-
mittee. This Bill went through the
Joint Select Committee and ihe Joint
Select Committee had to tour the entire
country to get first hand knowlsdge of
the condition of the Scheduled Castes
and the Scheduled Tribes., Plenty of
money have been spent on this Bill and
much exercise was done in the Housc
also but the discussion could not con-
clude and the Bill lapsed as the Fourth
Lok Sabha was dissolved prematurely.
So, 1 want an assurance from you that
the Scheduled Castes and Scheduled
Tribes Order (Amendment) Bill of the
last Lok Sabha should be arrived at
on this Bill so that it can guide the
Delimitation Commission so far as the
reservations are concerned.”

So, Sir, if you ask the Delimitation
Commission to reserve the various cons-
tituencies according to the old list, vou
are doing a great injustice to the Sche-
duled Castes and the Scheduled Tribes.

Now, coming to the question of Deli-
mitation, in the meeting of the leaders
of the various parties a note was circu-
lated by the Prime Minister—a note pre-
parcd by the Election Commission—
stressing for the urgency of the Delimi-
tation Commission because they stated
that in U.P. and Nagaland, the elections are
scheduled to be held in 1974, But, my
apprehension is that, as the political
situation is so fluid in my State of
Orissa, there is every likelihood of a
mid-term poll. (An hon. Member:
Wishful thinking) and so it is that
I want a categorical assurance from
the Minister that all elections after 1971
census should be held according to the
latest delimitation, not on the basis of
the old delimitation.

17.25 hss,

{SHrI R. D. BuaNpARt—in the Chair]

I say this because, after the withdrawal
of the support of the Utkal Congress
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and the suspension of Mr. Hare Krishns
Mahatab and Murlidhar Xonar, the Nan-
dini Satpathy Government is not in a majo-
rity.

MR. CHAIRMAN: Is jt necessary to
mention all these things? You must confine
yourself 10 Delimitation only,

SHRI P. K. DEO: This arises because
it is mentioned in the note circulated to
us by the Election Commission saying that
as clections are pgoing to be held in Naga-
land and U.P, in 1974, the Delimitation
Commission should start functions, I
would like to stress that prior lo 1974
there is every likelihood of an election in
my State as the political sitvation is very
fluid.

SHRI1 JYOTIRMOY BOSU: [t is very
relevant.

SHRI P. K. DEO: The Nandini Satpathy
Government is in & minority, and I re-
quest the Governor not to be guided by the
Chief Minister who has absolutely no ma-
jority in the House, unless it is proved in
the next Assembly session.

SHRI IYOTIRMOY BOSU: It is very
relcvant.

MR. CHAIRMAN: Anyway, don’t pro-
voke him; as it is, it is irrelevant, it is
not necessary.

SHRI P. K, DEO: So far as the schedu-
led castes and the scheduled tribes are
concerncd, 1 want to point out some of
scheduled castes in Bihar and Scheduled
tribes in Orissa and Rajbansig are schedu-
led tribes in Assam and scheduled castes
in West Bengal and even in the State of
Orissa Bhataras are scheduled tribes in
Koraput district, but in Kalahandi dJistrict
they are not scheduled tribes, they are
considered to be in the general category.
So taking inte consideration all the fac-
tors the Delimitation Commission will
only be a farce unless all these aspects are
gone into.

T would like to point out the urgency of
the constitutional amendment, that is, to
amend Art, 81 of the Constitution. We
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know very well that even though we re
present 8,70 lakhs people on an average,
how difficult 1t 1s tor us to keep in con-
tact with our constituents, how difficult
for u, to move 1n the areas and how diffi-
cult 1t 1s for us to nurse the constituen
cies 8o, as the population has increased,
there 1s a very good case that the compost
tion ot the Lok Sabha also should increase
Any architectural or accomodation aspect
should not stand on the way This Lok
Sabha buslding was built by the Britishers
in the colomal days when therc was no
adult fianchise Evep if 1t 15 thought
necessary that the Lok Sobha should wuit 1n
the Central Hall, we should not mind
sitting 1n the Central Hall Or, the Inner
Lobby may be converted as a part of the
Lok Sabha It should not be an impedi
ment, bccause, the proper repiesentation
of the people alone 15 the primary and the
guiding factor so far as the idea of delimi
tation 1s concerned

MR CHAIRMAN How long will
you take? Will you take more time?

SHRI P K DEO Five minutes more

MR CHAIRMAN You can continue
tomorrow We take up the next item

17.30 hrs
HALF AN-HOUR DISCUSSION

ARREARS Ok ‘Taxrs

SHRI JYOTIRMOY BOSU (Diamond
Horbour) The tax busintss mawnly could
be categorried imto  three broad cate-
gonies, as for as non-realisation 18 com-
cerned, the first is ovasion, the second 8
under sssessment and  the third is non-
realisation

Shrt K R QGanesh had said on 24th
November, 1972

“Let me first clear this point The
hon. Member was asking about
Rs 1000 crores of arrears It is not
Rs 1000 crores of arrears, Rs 1000
crores refer to collections of  taxes

DECEMBER 13, 1972
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(HAH Dis)
There was a wrong caption given 1o the
Patriot The errears are only

Rs 43860 crores"”

This was up to 30th September, 1971
Hc al-o said

“Secondly, I would submut that these
arrears of taxes are a contmmumg pro
cess These arrears have not ansen 1n
one yeasr They have been continumg
right from 1947 onwards and year by
yeiwr, new demand, are made, arrears
are hquidated and new demands are
ratsed T have figures to show right
from 196162 to 197172 how the
arrears have grown It would be wrong
for the FHouse to come to this under
standing « 1t had this rdea that Rs 438
crores relates to one asscesment year
I'lms 1s the accumulation ot the arrears
right from 1947 °

He did mot bother to give separate
accounts for the corporate sector He
said

‘The hon Mcmber put a question as
to what 15 the share of the corporate
sector in this tolal arrcars of Rs 438
crores I rephed that as far as the
latest figures are  concerned, the diva
sion mnto corpotate sector and other
sectors 1s not available with me I have
some figures (Intcrrupniony) Because
we do not maintain that ™.

I shall prove how incorrect he was
The hon Mmmster told something which
was not true The actual total arrears
are shown in the Report of the Com
ptroller and Audstor General for the year
197071 In terms of crores of rupees, it
was Rs 73877 crores The figures given
for corporation tax are Rs 174 89 crores
S0, what he had saxd namely that he did
not have the figures for the corporate
sector 1S not quite correct He must have
dehiberately mpled the House with some
mntention 1 mind He dd not include
the gift tax, the wealth tax, the estate duty
arrears, he had suppressed that also
Here, 1 the Comptroller and  Auditor-
General's report, it has been clearly stated
that arresrs in the case of wealth tax was
Rs. 1201 37 lakhs in the case of gift tax,



